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SHRI KARMA TOPDEN (Sikkim): 

Madam I have the highest regards for Mr. 

Sanjay Dalmia. He knows Sikkim well. And I 

am a bit disappointed that despite his 

knowledge of Sikkim he has taken instead 

brief from what has been written in the 

newspaper. Madam, I have just come from 

Sikkim. No Premier of Taiwan visited Sikkim. 

My name is mentioned also and it was said that 

the Premier of Taiwan was my personal guest. 

I wish he was a friend like that. I would not 

mind. But neither the Chief Minister of 

Sikkim nor I as the Minister of the State 

Government ever met any dignitary from 

Taiwan. No official reception was given to any 

dignitary of Taiwan. All that has been reported 

is ficticious. And may I take this opportunity 

to assure the House that I have just taken the 

oath to be loyal to the Constitution of India? 

And may 1 assure the hon. Member that we in 

Sikkim abide by the Constitution of India? 

THE DEPUTY CHAIRMAN: We 

welcome you in the House, Mr. Topden. 

 

PROF. VIJAY KUMAR 

MALHOTRA:   Wage   Board  is  to  be 

decided by the Central Government. 

THE DEPUTY CHAIRMAN: I am only 
reminding the Members that now we have the 
Delhi State Assembly. 

PROF. VIJAY KUMAR 
MALHOTRA:   This  matter   has  to   be 

 

Strike   by   Journalist   and   Non-working 

Journalists in Delhi 

permit    you.    Let    Mr.    Malhotra    say 

something. Then I will allow you. 

I Will 
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decided by the Prime Minister or the Cabinet, 
not by Delhi's Chief Minister. 

 

THE   DEPUTY   CHAIRMAN:   We have 

the constraint of time today. 

 

 

Demand for bringing back the Indian gold 

placed with foreign banks 

SHRI GURUDAS DAS GUPTA (West 

Bengal): The House will remember that in 

1991, at the initiative of the then 

Government—at the initiative of the Prime 

Minister at that time, Mr. Chandra Shekhar, or 

at the Finance Minister's initiative, I don't 

know—about 65 tonnes of India's gold, a sign 

of India's national honour, was placed with 

foreign financial institutions, particularly the 

Bank of England and the Swiss Bank, to raise 

loans to tide over the financial crisis that the 

country was facing at that point of time. The 

subsequent Government of Narasimha Raoji, 

and also the Finance Minister, Dr. Manmohan 

Singh, had as far as I remember, categorically 

assured the nation and also this House that as 

soon as our financial condition improved, this 

'gold would be recovered and the national 

honour retrieved. That was a categorical 

assurance given to this House and to the 

nation. Unfortunately, Madam, I am given to 

understand that despite the so-called 

improvement in our foreign exchange reserves, 

as is being claimed by the Government on 

occasions, this quantity of gold has not been 

recovered and it is still left in the vaults of the 

Bank of England and Swiss Bank. The 

argument that is sought to be given is that the 

country is earning a three per cent interest. If 

the gold is kept in the vaults of the RBI, no 

interest is going to be earned but if it is kept 

with the Bank of England, there is going to be 

a three per cent earning by the country. This 

means the Government has violated its 

promise. This means gold is being kept at the 

cost of the national honour. I say 'national' 

honour because sale of gold is a sign of 

insolvency. Every person in the country knows 

that gold is a standard for measuring   our   

national   pride.   Even 


